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MADHYA PRADESH ACT e
No. 15 of 1589 ' |

ESH KARADHAN ADRINIYAM, 1082, v

ﬁaecelved the assent of Governor on the Srd May, 1983 u.mu frst ihw‘ '

e "Lhe "Medhys Pragesh Garvette”. i&tra-ordluar;'). \ iy -

&n Acet -‘tﬁ(;*;rv;)viﬁe for levy of sriivol buliding cess, forest GW%M N
ce3s and mineral arveas Jevelopment cess wad meatters incideatad

thereto. ,
Be it enacted by the Madhya Pradesh Legiglatur
Year of the Republic ot India ss follows:—

THE MADHYA PRAD

datod the &h My, 3988.3

...... — SR

e s e i ¥ 145 W il g

e in the 'Ihirw‘ ~third
PART I—PRELIMINARY

1. (1) This Act may be called the Madhya Pradesh Karadhan
"~ Adhiniyam, 1982, ' ‘-

C@) It extends_ to the whole of the State of Madhyg Pradesh,

. (8) Xt shall come into force on such dete as the State Government
may, by notification, &ppoint and different dates may be sppointed for
different provisions of ‘this Act . ' :

N PART 11—SCHOOL BUILDING CESS
2, In-this part, unless the context othgrwise requires,—
@) “Code” means ihe Madhya Pradesh Land Revegue Code, 1039
. (M.30of1859); L :
L _

(b) “'school building eess” means the school buﬁd!ng cess levied - ,
. under section; '

- {¢) "holder of land” means a tenure holder, occupancy tenant or
a Qovernment lessee ; ‘. ‘

(d} "holding” means all land held by a holder in the State in any

one or more than one of tbe capadties - specified’ In
clause (c); ' o

(e) “member of a Schedule Caste’” means a member of sny caste,

race or tribe er part of a group within a caste, race or tribe
specified as Scheduled Caste with respect to the State of
Madhya Pradesh under article 341 o} the Constitutlon, oy 4
Indisg , '

, R (f) “member of Schedule Tribes™ means & member ol any, tribe,
2 CE o ‘ tribal commmanity or part of or group within a tribs or tribal
: S " community specified 8s such with respect to the State of

Mudhya Pradesh under article 342 ol the Constitutions of
India; ’ ' : '

(8) wo

rds and expressions used in thls'paft‘ and rivy deﬂnad herein
but defined in the Cade shall have the meaning assigned o
them 5 153 Cpdey ' g

Lwy of ‘school . 3 (1) There shall ba levied and collected ot every revenue year
Suildhg oo gchiool bullding cess on every holding of six hectaves snd above held by 2
- holder at the.rate of three rupees and seventy five palse per hectare:

-

Provided that the provision of this sub-section shall, in respect of a
holding held by a member of Scheduled Castes or 3cheduled Tribes shall,

have cffect ag i for the words ‘'six hevtares”, the words “ten hectares”
vere substiufed

%
3
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{2) The uhori bmldmg aeslevied and collected under subesection (1) o
sl be in’ addition to. lamf reverniue or rent or any other cess wr twex . o s
“peyeble b) the holder of wie:land in respect of ithe holding under the
'iade or Any otheY “enactmart: for the time being in force and shall be

5 payable, by the hc}ds. of ihaelhnd in the samn m
. md revenue Ie A e amaer as, and a\unawith

‘,“44-
N

{8y The promsicms ol t.hE(ane relaﬁn b X .

g in asseasment, collection and’
mvery of ldand revenue s?wdu so- far as may be, apply-to the assessment,
auilection_and recovery of mbiool building cess unde,r this part as i t)w
cess were 1and revenue asmd on the holding under the C‘ode. 3 '

» 4. (1) Thc pr onetzds ofF t}m schoul bux\dmg Gess undér wection 3 shall gonsitution of
* grst be, credited to the Cmsolidated Fund of the State snd. the State Primarw Sohoor ]
] -'s[@avemmmt may,. at the cnm’n‘mwment 'vf each ﬂnaneial year. after Jue Bulldings ' otnoe
: -'f‘wgpropriation ‘has been ma&sby law, withdraw from ' the Consolidated “’“m@ g%wm_t.
‘Fund of the State an amsumt equivalent to the “proceeds of’ the school :
i mxilding cess realised by the Siate Government. in the preceding financial -
: -'fgear ‘and ‘shall place it to e credit of a separate fund io be called the.
¢ Primary School. Buildings €onstruction Fund and such credit to the ' .
‘. sald’fund shall be an expmditure charged on the Consolidated Fund of ' . ‘
’ehe State of. Madhya Pradetk , ' i

@) The State Government shall every year make 1tz contribution to ' : '
* the fund equal to fifty -par cent. of the’ amount credited to the fund :
.under sub-section (!) :

£571(3) THe amount in’ «ﬁe credxt oI the £und “$hall” be " utilised for "
constm.iction ‘angd» furnislmg of : Primary :School “building' in non-urban -
areasﬂasvdeﬁned T clause(2-2) of section. 2:of:the Code’ and- for. that:
so much a:mmnt in the credit of’ the fund shau‘ ba aﬂotted

. Blstrict together! wx‘ch &y per -cent. of the coniribublon of the State
Gcwemment"'for that &m*ict

B3 TH maintenamm and” operation of the Primary School Buildings’ Mamlenancc

;-_;.: Clonstruction Fund inchdmg the: investment or rp»immtme'nt of sums %ndgp*fﬁlion of
g und,

. e : . , Deﬁnmom. C
orest,devement cess" means cesq levled on' sa}e or. supply ‘ R
orest xmduce by the Forest: Department under sacticm M

_ De;nrtmem” includesl the Forest Development
,orporatim cunsututed under.. the Compames Act 1056
Mo 1. of,lngsﬁ), . TR

Ae) he expressmj "for’ést prodﬁce” shall have the meaning assigned
; sthat. e:pression in. clause (4) of section 2 of the. Indlan
Fo‘ 5t Am, 1927 (Mo 16 of. 1827y . . :

» v‘:;:_,(l)“‘_'I'h‘er?‘ shal?; be levie ‘and collected a' forest development cess Lovy  of forest
on. ev y sale or._’supxﬁ‘y of' forest pTOdLCE by the Forest Department at- development on

NE IfJer cmt of th¢ price af which such forest produce is' ;its?rp?‘égﬁg of

aold or\supphed e

v




{2) The forest c‘eve}opment cess levied under sub- semion (1) shall
de in additlon to »ny tax luviable on forest produce under any other law
- #or the time being iu force. .

<1 o Ry *mrtwnm; & uE 1es2

(3) ’I‘h furest development. cess paysble under ﬁnb-sectlon (1) in

- respect of forest produce sold or supplied by the Forest Department ghall
he payable by the person to whom the forest produce §s sold or supplied
and shall be woliected by and retovered by the officer or official of the

. ForestiDepartment’ concerned with such zale or supply at the time of
- such sele vr supply. ~ ‘ B

(4) The p.Jweds of the forest development cess Eevied under ‘sub- -
- section (1} shall first’ be credited to the Consolidated. Fund of the. State
- and the State Governmenti may, at the cornmencement of each financial

. year after due appropt:ation has been made by law, withdraw from the -
N Consphdated Fund of the State an amount eguivalent te the proceeds of
. the forest development cess realised by the State Gevernment ih the
" preceeding financial year and -shall place it to the ovedit of a separate

fund to be called the Forest Development Fund and such credit to the -

" said fund shall be an expenditure charged on the Consolidated Fund, |

.of the. ‘State of Mad 1ya Pradesh.

o |5) The anount in the credit of the fund shall” at the discretion
of the State Govomment e utlhsed for—-'

e (a) social’ fux estry purposes, '

(b) sﬁmpbmu.m re- forestatlon and rehabilitation . 01 forest and

(c) any other purposes connected with the dewelopment of forests,
“ag ihe State Govemvnent may, by n@tﬁ:ﬁcauon, specify

(6) The mamtenanm and opera’uon of the Forest Develqpment Fund
'. sl*a!) bP in acvurdanﬂe with the lules made in this hehalf ' -

PART IV NLINERAL AREAo DEVLLOPMENT CESS

. ‘, = T ~Tr—_
'8, ' In this part, unless the,:context othexwme requires,—- - o

(a) "dead rent” means the dead rent payablp under the Mines and
Minerals (Regulation and Developmem) Act 1057 (Na 87
of 1557}, :

g g(b) "land” ineans: land held under a mlmng leaae for Lmdertakmg
rmmrg operations '

(L) Mmineral. areas development cess”’. meaﬁs cess levied ' under
section 0 on land-held under a mininglease for undertaking
of mining operations;

{d)\ royalty” ipeans the royalty. 'oayable ‘under the Mmes and
. Minerals (Regulation and Development) Act, 1957 (No. 87 of
1957) and includes any payments made or likely to be made
to the Central Government or the State' Govermment as the -~
case may be for the right of raising minerals from the land
under the said Act;

{€) words and expressions used but not gefined in this gart and
Aplned  4n the Mines nnd Rirecale (Recolstl -




. accordanue with the rul

‘towards development of raineral bearing areas,

_ - Act, the State ‘Government may, by ceder
. provisions of this Act, remove the diffinity :

) make ris to carry out the purposes of this Act. .

a mining Tease’ for umdertsking  wining operation & ninoral oreas Bress dovelopm.
developmmt vess @t ths rate of twenly five percenium of the rental mm °"] dig '

value theenl , leane
. 2) Fu::ht'hu purpose of sub-gsection k) vental . value shall bs wegual
to t}}e rgwlty or dead renl ns the case.may be, whichever 1A highse,

(3) The mineral ‘areas development cess shall be. payable by the
person towhom the mining leane is gramted,

{4) The mineral aress. developrent cesy 'sh'au, subject to and in
es made in this behalf, be collected by suchl -
and. shall be applied

egencies.aad in such manner as may be prescribed

PART V-—MISCELLANEOUS

10. Ma.my. difficulty arises in giving effect to the provisions of this Power toremove
not inconsistent with the dificulty, -

L]

- Proviled that no such order shell be made after the expiry of a
period of ane year -from the date of commencement of this Act.

Epglanation.—In this section the expression ‘commencement ol
this Act” means with relztion to any. provision of this Act,
the relevant date of cormmencement, appointed under sub-

~ sectipn (3) of section 1, in retation to that provision. - '

‘11, () ’I'be"‘h‘.slt'at'e Govéinmem may, after p‘revio(xs publication, P&wsr ‘to make
rules, ,

. (2) -3 rules made under this. Act shall be laid on the table of the
State I.-gg;lutive Assembly. .

. . Q)
vy yary, Puis s wE 1902 . ' :)”")
8. {8 There shall ke levied and coflecied on the Ilan.d Jield under Levy of miim-!

P, e o1 ROF UWEY, HSTEOY, QU WA S Gy, v @ wie o setvy— 1583
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MADHYA PRADESHACT
NO. 17 OF 2018

THE MADHYA PRADESH KARADHAN (SANSHODHAN) ADHINIYAM, 2018

[Received the assent of the Governor on the 9" July, 2018; assent first published in the "Madhya Pradesh Gazette (Extra-ordi-
nary)", dated the 11™ July, 2018].

A Bill further to amend the Madhya Pradesh Karadhan Adh'iniyam, 1982.

Be it enacted by the Madhya Pradesh Legislature in the sixty-ninth year of the Republic of India as
follows:-

1. ‘(I)This Act may be called the Madhya Pradesh Karadhan (Sanshodhan) Adhiniyam, 2018.
(2) It shall come into force from the date of its publication in the official Gazette.

2. In the Madhya Pradesh Karadhan Adhiniyam, 1982 (No. 15 of 1982), Part 111 “Forest Develop-
ment Cess” containing sections 6 and 7 shall be repealed

3. The repeal of the aforesaid part shall not affect the validity, invalidity, effect or consequences of
anything already done or suffered, or any right, title, obligation or liability already acquired accrued or
incurred, or any remedy or proceeding in respect thereof, or any release or discharge of or from any
debt, penalty, obligation, liability, claim or demand, or any indemnity already granted, or the proof of
any past act or thing.

4. (1) If any difficulty arises in giving effect to the provisions of this Act, the State Government
may, by order published in the official Gazette, make such provisions, not inconsistent with the provisions
of this Act, as appear to it to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of two years from the date of
commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it is made, be laid before the
State Legislative Assembly.

5. (1) The Madhya Pradesh Karadhan (Sanshodhan) Adhyadesh, 2018 (No. 9 of 2018) is hereby
repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under the corresponding provision of this Act.

Short title and
commencement.

Repeal of Part
1r.

Saving.

Power to remove
difficulties.

Repeal and
saving.
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